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NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 18.02.2021

THROUGH VIDEO CONFERENCING
CAUSE LIST

PRESENT: 1. Hon’ble Member (J), Shri Rajeswara Rao Vittanala
2. Hon’ble Member (T), Shri Ashutosh Chandra
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ADVOCATE FOR RESPONDENT/s: —
ORDER

Heard Mr. Shubhang Setlur, learned Counsel for the Liquidator and Mr. Malav
Jitendra Ajmera, learned Liquidator through Video Conference.

The learned Counsel for the Liquidator submits that he has already filed documents
justifying that it is fit case for early dissolution of the Company. Therefore, the
learned Counsel for the Liquidator is directed to file a necessary I.A seeking for early
dissolution of the Corporate Debtor on a justified ground. The Registry is directed to
list the I.A along with the CP on the next date of hearing.

Post the case “for orders” on 25.02.2021.

@\Ag {L%/AJ&

MEMBER (T) MEMBER (J)




